Centrai Adnunistrative Tribunal
Principai 2ench, New Deihi

£P-456/2004 in
OA 11362004
MA-342/2005

New Dekhithis the 177" day of February. 2005

Hon'bie Sh V K Majotra, Vice-Chairman(A)
Hon'ble Sh Shanker Raju. Member(.}

Smt tata Kumari.

Wio late Sh. Kunjan Lal.

H.No. RZ H-55/A West

Sagarpur,

New Dethi46. Petitioner

(through Sh. R.B. Sharma. Advocate)
Versus
Or. P.X. Goyai.
The Divl. Railway Manager.
Northern Raitway,
State Entry Read,
New Delhi-55. Respondent
(through Sh. Rajender Khatter. Advocate)

Order (Oral)
Hon ble Sh V K. Maiotra, Vice-Chairman(A)

Learned counselheard.

2. OA-1136/2004 was disposed ofvide order dated 7 5.2004 with the

following directions -
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‘Taking stock of these facts when the tepresentaticn of the
applicant is stil under consideration, itis directed that respondent

No .3 shall consider the same and pass and appropriate order within

six months fomthe date vfreceipt ofa certified copy ofthe present

order and communicate to the applicant”
3. reained counse] for the respondents pointed out that fespondents
have disposed of petitioner's fepresentation dated 6 10.2003 vide their
orders dated 26 8 2004 which was directed to be disposed of by this
Tribunai
4. inout view (espondents have compiedwith directions ofthis Court
vide order dated 26 8 2004 In case the petitioner s stil aggneved ne snaj
have iberly tc chaienge these orders separateiy The present CP is
dropped. Notices to the respondents are discharged.

5. MA-342/2005 fled on behalf of the petitioner is dismissed as not

maintainabie in the present proceedings.
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